Notification No.202/Rules/DHC Dated 14.12.2001

In exercise of the powers conferred by Section 7 of the Delhi High Court
Act, 1966 (Act 26 of 1966) read with Article 227 of the Constitution of India and all other
powers enabling it in this behalf, the High Court of Delhi, with the prior approval of the
Lt. Governor of the National Capital Territory of Delhi, hereby makes amendment in
Rule 2 of Chapter 1-G of High Court Rules & Orders, Vol. |, so that following shall be
added at the end of existing Rule 2(i) ibid:-

Rule 2(i) (@) The party filing any document whether in original or copy
thereof shall supply a copy of the same to the other party.

(b) Whenever any document is ordered to be placed in a sealed
cover, photocopy thereof shall be kept on record.

This Rule shall come into force immediately on the date of its

publication in the Delhi Gazette.

By order of the High Court of Delhi
Sd/-
(BHARAT BHUSHAN)
REGISTRAR GENERAL



